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Legislative
West Bengal Act VI of 1961

THE WEST BENGAL APPROPRIATION (NO. 2) ACT,
1961.

[Passed by the West Bengal Legislature.]

[Assent of the Governor was first published in the Caleutta Qazetle,
Extraordinary, of the 29th March, 1961.]

'29th March, 1961.]

An Act to authorise payment and appropriation of certain further
sums from and out of the Consolidated Fund of West
Bengal for the services and purposes of the year ending on
the thirty-first day of March, 1961.

YWHEREAS it is expedient to authorise payment and appropria-
tion of certain further sums from and out of the Consolidated
Fund of West Bengal for the services and purposes of the year
ending on the thirty-first day of March, 1961;

It is hereby enacted in the Twelfth Year of the Republic of
India, by the Legislature of West Bengal, as follows:.—

1. This Act may be called the West Bengal Appropriation Shert
(No. 2) Act, 1961. title

2. From and out of the Consolidated Fund of West Bengal g‘""’t
there may be paid and applied sums not exceeding those specified s m,l 10,
in column 3 of the Schedule amounting in the aggregate to the 590 out
sum of rupees twelve crores, six lakhs, ten thousand and five of the
hundred and ninety towards defraying the several charges which g;ﬁl*
will come in course of payment during the year ending on the g .4
thirty-first day of March, 1961, in respect of the services and of Woest

purposes specified in column 2 of the Schedule. Bengal
for the

year
1960-6E.

3. 'The sums authorised to be paid and applied from and out Appro-
of the Consolidated Fund of West Bengal by this Act shall be Pratien
appropriated for the services and purposes expressed in the
Schedule in relation to the year ending on the thirty-first day of
March, 1961.

Price—Indian, 12 nP.; English, 3d.




2 The West Bengal Appropriation (Na.r,?) Act, 1961,
[West Ben. Act
(Schedule.)

SCHEDULE,

(See sections 2 and 3.)

I 2 3
Sums not exceedir g
Grant Services and purposos. Voted Charged
No. by the on the Total.
Legislative | Consolidated
Assembly. Fund.
Rs. Rs. Re.
1 4—TaxXes on income other than Corpo- 8.CG00 8,000
raticn Tax and Estate Duty.

2 T—Land Revenue 47,600,000 4,100 47,04,100
3 8—=State Excise Duties 1,24 600 1,24 060
6 11—Registration 89,000 89,000
8 12A—Sales Tax 5.131 5,131

10 17—Interest on Irrigation  Works 1,55,000 1,55,000

(Ccmmereial).
12 22—Irterest on Debt and other obliga- 19,89.000 19.89.000
PGS, i

t4 25—Ceneral \dministration | 22 921,000 22,91 000

‘5 27— Adminisiraiion of Justice : : 5,51,000 52.000 | 6,03.600

RO —adte 6,07,000 6,07,000

17 29—Police 30,896,500 36,776 31,33.275

18 30—Perts and Pilotage 1,46,600 1.46,000

19 38—Sciontific Departments 6.000 ~ 6,000

20 37—Education 2.04,27,000 2,04.27.600

21 33—Medical 5.500 510

23 ' 40—Agriculivre—Agriculture 200 260

43— TIrdusiries—Ir dustries 5 :
27 72— Capital Ontlay on Industrial Deve- |  43,94,000 43.64.060

lspmor:t cutsideo 1he Revenue Account.

Tatal—Grant No. 27

43,94,000

43,904,000
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VI of 1961.]

(Schedule.)
1 2 5
Sums not exeeeding
G;:rant Services and purposes. Voted by Charged
Ne. the Legis- | on the Con- Total.
lative solidated
Agsembly. Fund.
Rs. Rs. Rs.
30 47—Miscellanecus  Departments—Fire 3,100 3,100
Services.
32 47—Miscellaneous Departirents—Wel- 6,00,0600 172 £,00,172
fare of “cheduled Tribes and Castes and |
other Backward Classes.
33 47—Miscellaneous Departments — 6,55,000 6,55,000
Excluding ¥Fire Services and Welfare
of Scheduled Tiibes, cte.
34 50—Civil Works 14,609,000 3,35,000 18,04,000
35 54—Famine 5,35,41,000 5,35,41,000
36 54B—Privy Purses andiAllowances of 16,000 16,000
Indian Rulers,
i | 55—Superaznuation allowances and |)
l pensicns,
37 2,11,000 83,000 2.94.000
83 —Payments of commuited  value
of pensions.
Total — Grant No. 37 2,11,000 83,600 2,94.000
38 56— taticoery snd Printing 2,78,000 2,78,000
39 57— iscellancous—Coentiibutions 11,35,100 1,23,000 12,64,190
[| 57—Miscellanecs— Other Miscell: n- ?f
10 J ¢ 1,25,80,000 48,006 | 1,26,4R,600
82— Capital Account of other State
Works outeide the Bevemue Sceount.,
= =
Total—Cirant No. 40 1,25,80,000 65,000 " 1,26,48,000




T'he West Bengal Appropriation (No. 2) Act, 1961.

[West Ben. Act VI of 1961.

(Schedule.)
1 2 3
Sums not exceeding
Grant Services and purposes. Voted Charged on ]
No. by the the Con- Total
Legislative solidated O
Assembly. Fund.
Rs. Rs. Rs.
22—Interest on Debt and other obliga- |
tions—Expenditure on displaced per-
SOns.
41 13,77,000 13,717,000
57—DMiscellaneous— Expenditure on dis-
placed persons.
Public Debt— Loans for displaced
persons.
Total—Grant No. 41 13,77,000 13,77,000
43 o #3—Extraorainary charges in India 8,000 5,000
47 £2B—CapitalCOutlay on Roadand Water 2 2
Transport Schemes outside the Revenue
Account.
48 85A—Capital Outlay on Schemes of 36,000 36,000
Government Trading.
50 Loans and Advances by Stato Govern- 94,72,000 94,72,000
“* ment.
Grand Total 11,63,26,602 42,83,988 | 12,06,10,590
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